- ’ REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
IR KD RBR
Commercial Complex(BDA),
Indiranagar,
Bangalore - 560 038

Dated 3 K&

Review Application No. 17 to 25 /86( )
In Application Bo 5, 57 23,120,121,122,123,124 & 125/86(F)
WeP. No NN N —
- .“Applicant
M. Raghava Rao & 8 Ors
To
1. Shri M.Narayanaswamy, Advocate, 4, The Director,
B44 (Upstairs), V Bléck, peronautical Development Estehlishment
Rajajinagar, Bangalore-~560 010 Jivanbhimanagar,
Bangalore=560 075,
- Secretary, DeReDsOsy
Ministry of Defsnce, 5. 5h M,Vasudeva Rao,
South Block, Neuw Dalhi—11OD11 Addl. Central Govt., Standing Counsel,
High Court Buildings,
3 Scientific Adviser to Bangalore=560 001.

Raksha Mantri & Director
General of Research and
Development, South Block,
New Dmlhi-110011,

Sublects SENDING COPIES OF ORDER PASSED BY THE BENCH IN
REVIEW APPLICATION NO. __17 to 25/88

Plesse Find enclosed herewith the copy of the Order/EnExEMXBrAeEX

passed by this Tribunal in the above said Application on _10-12=19688. .

S | LA
Encl ¢ as above, SECTION D{jigéﬂ
(JUDICIAY)

Balu¥*




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE TENTH DAY COF DECEMBER, 1586
Present : Hon'ble Shri Ch, Ramakrishna Rao «e Member (3J)
Hon'tle Shri L.H.A. Rego v Membsr (A)

FEVIEJ APPLICATICN NO. 17 TG 25/86

Union of Indiz and others «ee Applicants
(Shri M,Vssudeva Fao ... Advocate)
V.

Raghavz Rac and others «+s Respondents

This Review Applicatinn hae come upf for hearing befcre
this Tribunzl to-day, Hon'ble Fember (3) mzde the f'c-llumi-ng:
ODFRDER
This epplicaticn has been filed on behalf of "the Respondents
in orieinal application se<kinc & revisw of the order passed by us
on 1.6,192% in which we directed the respondents to ellot the
gquartere stet=d therein immedistely to the applicante.

Z.  Shri M. Vasudsve Reo, lz=arned counsel for the applicante herein &' &
that th: ellctment of guartsre i= made on the basis of the seniority
list meintained by the respondesnts for allotment of guarters

teking intc acceunt thz dete on which Central Governmment servants
concarnad joined s:rvice. hccerding to Shri Rao, it may not, thare-
fore, bFlpossiblz for the applicants herein)tc allow guarters

immzdiately to the respondents as dirscted by us.

3. Ehri M,R, Shailendra, lsarned counsel for the respondents
herein submite that six of the applicante are not intsrested in
the allotment of the guartere to them; that ons hacs already bsen
allod-d quarters and twe are awaiting allotment. In view of the
-~ clarification mese by Shri Rac regarding the manner and method of
ellotment of gquarters, w? direct the applieznte herein to allot
guarters tc the two applzcants whe are awaiting ellotment as and
whan their turn comes for zllotment, The order dated 1,9.1S86

ie modifie=d acceordincly,
s Bt
memseR (3 NEMBERTR) 9=
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